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Hon. Mr. J\:lst--ice s .R. Singh• VC 
Hon. Mr. s.c. cnaume1 AM 

Heam Ch N .A. Khan ~ le.rned counsel for the 
applicant and perused the MA dated 2a.1.200s 
seeking dismissal of the OA as withdrawn. 

It is stated in the affidavit filed my 
- 

~ch.:N.A. Kh.n in support of MA that the matter 
has been compromised setween the parties outside 
the Court and no (jJriev.nce is now left for 
redressal. 

In the circumstances. therefore. MA 
is allowed. The OA is d±smissed as withdrawn. 

No costs. 
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